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New Delhi, dated the 18th October, 1994

CORAM

Hon'ble Shri N.Ve Krishnan, Vice Chairmen(A)

Hon'ble Smt,Lakshmi Swaminathan, Member(3)

1.Union of Indie, through (N.R.)
Baroda House, New ODelhi-1

2, The Divisional Personnsl Officer,
Bikener Division, (NeR.)
DeR.M's 0Office, Bikaner-334001

000 Rpplicants

(By Advocate Shri Ro.L.Chauan )
V/a

1, Shri Rema Kant Sfo Shri Vasudev,
Khalasi,
under Inspector of Works,
Bikener Division, Northern Rly,,
Rewari,

2., The Presiding Officer,
Central Govt.lsbour Court,Ansal Bhawen,
11th Fleor, Kaesturba Bsndhi Marg,
New Delhi=1
.ooo Respondents

{None for the rsspondents )

0 RDER(ORAL).

[THon'ble Shri NeVe Krishnan, Vice Chairman (A)) _7

Applicants are aggrisved by the order dated 1-10~1992
(Anno A,1) of the Presiding Officer, Central Gowt, Labour Court,

New Dslhi in LCA Noo1011/87 in which the claim of the first
respondent (uorkman) was allowed foF an amount of & 963/=.The
Labour Court order i{s challengsd on the groux that it has}been
passed without jurisdiction, though that issue was raised bsfors

that Court, Ld,counsel for ths applicant statss that similar

matter has bsen decided earlisr, He has filed a copny of the




R

judgment dated 15-40=1993 in OA Ng,1839/93 UDI & Ork

Mal & Others,

25 " We have seen the rescord, Therz has bsen no award
in faQour of respondent that he is entitled to the wages

as a regular workmani. Aiso ne industrial dispute was

raised on thi issue, fherefore, the Lebour Court had

no jurisqictioﬁ under section 33-C(12) of the Industrisl
Dispute; fAct, Henca the impugnsd order is liable to be
quashed as has been done in the judgment referred to abovs,
3a | In the circumstances, we find that the award
given by ths Labour dourt .cannot be sustained and is

therefore, quashed ard set-asids,

- o L@%,%

(Lakshmi Swaminathan) - «m;u.knishxéﬁ )
Rember{l) Vice Chairman {A)
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